Saturday, 11th November, 1854

PROCEEDINGS

OF THE

LEGISLATIVE COUNCIL
OF INDIA

Vol. 1
(1854, - 1855)



83

Motion carried, and Bill eertified accord-
ingly by the President.

Ordercd that Mr. Allen carry the Act
to the Most Noble the Governor General
for his assent.

The Council, on MR MiLLS’ motion,
resolved itself into a Cominittee on the Bill
¢to continue the Commissioners for the
improvement of the Town of Calcutta, pend-
ing the consideration of an Act to amend
Act X of 1852.

The Bill having passed with the excep-
tion of a verbal amecndment in Section 1I,
was certified by the CHAIRMAN and report-
ed to the Council on its resuming its sitting,

Mg. MILLS moved suspension of so
much of Standing Order No. LXXXIII as
relates to giving notice of motion for 'the
third reading of a Bill, and of Standing
Order No. CXIL in order that the above
Bill may be read a third time and passed.

Mg. ELIOTT seconded the motion.

The question being proposed, a debate

ed.
enS;IR. MILLS having desired to withdraw
the motion—THE PRESIDENT observed

that the question thereon having been propos-
ed, the motion could not be withdrawn without
leave of the Council ; and that such lcave

could be obtained only by a motion made by
another Member in amendment of the on-
ginal motion. ved
‘The question was then put and negatived.
Mgz. MILLS gave notice that he'woulfl,
on Saturday next, move that the said Bill
be read a third time and passed.

Sm JAMES COLVILE n}(.)ved that a
Select Committee, consisting of Sir Lawrence
Mr. Peacock,

Peel, General Low, Mr. Grant,
and the Mover, be appointed to report on
the papers relating to the transportation of
European Convicts reported this day by the
Clerk, with instmctions. to prepare such
measures as they may think necessary.

Agreed to.

The Council adjourncd.

Saturday, November 11, 1854,
PRESENT ¥

The Most Noblo the Governor General, President,
i nce Peel, Hon. Sir James Colvile

3 A Do " A.J. M. Mills, Esq.,

D. Eliott, Esq.,

A Malet, Ezq. and

C. Allen, Esq.

Hon
Hon. J. A. Dorin,
Hon. Major Genl. Low,
Hon. J. P. Grant,
Hon. B. Peacock,

The following Messages from the Most
Noble the Governor General were brought
by GENERAL Low, and read :—
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MESSAGE No. 16.

The Governor General informs the lLes
gislative Council, that he has given his assent
to the Act which was passed by them on
the 3th November 1854, entitled “ An Act
for making better provision for the education
of Male Minors subject to the superintend-
ence of the Court of Wards.”

By Order of the Most Noble the Go-

vernor General.

C. ALLEN,
Oflg. Secy. to the Govt. of India.

ForT WiLL1AM, 1
The 10th November 1854. |

MESSAGE No. 17.

The Governor General informs the ILe-
gislative Council, that he has given his
assent to the Act which was passed by then
on the 4th November 1834, entitled * An
Act to amend the Law relating to the
Nazim of Bengal.”

By Order of the Most Noble the Go-
vernor General.

C. ALLEN,
Offg. Secy to the Gort. of India.

Fort WiLLiay,
The 10tk November 1854. }

Mr. GRANT gae notice that he would,
on Suturday next, move the second reading
of the Bill “for the regulation of Iorts
and Port-duez.”

Mz. ELIOTT gave a similar notice of
motion in respect to the Bill « for the ware-
housing of goods intended to be exported
from Madras, and to facilitate morcantile
dealings concerning goods ware-housed.”

Sir LAWRENCE PEEL presented
the Report of the Standing Orders Com-
mittee on the Petition of Joykissen Mooker-
jee and Rajkissen Mookerjee.

Mn. MILLS gave notice that he would,
on Saturday next, move the adoption of the
above Report.

Moved by the same that the Bill “to
continue the Commissioners for the improve-
ment of the Town of Calcutta, pending the
consideration of an Act to amend Act X
of 1832” be now rcad a third time and
passed.
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Motion carried, and ' Bill certified accord-
ingly by the President,

Ondered that Mr. Allen carry the above
Act to the Most Noble the Governor Gene-
ral for his assent.

The Council, on Mr. GRANT’S motion,
resolved itself into a Committeece an the
Bill “to provide for the levy of dwstics of
Customs in the Arracan, Pegu, Murtaban,
and Tenasserim FProvinces.”

Secctious I to V' were severally amended
as proposed by the Select Commarttee.

Jefore putting the question on a prapased
amendment in Section IV, Tur CHAIR-
MAN observed that the words of the 44th
Standing Order were not applicable to
proceedings in Committees of the whale
Council.  The Order contemplated the
amendiment of a previous question ; but in
Committee the motion to amend is a sub-
stantive motron.

Section VI was then read hy the Criatn-
MAN ; and several verhinl amendments there-
in, as proposed by the Select Cominit-
tece, were adopted ou the motion of Mnr.
CritANT.

Mn. GRANT then moved that the
wards < pravided that, when any goods which
hiave paid River Frontier Import Duty under
this Scction (excepting Spirituous Liquors
and Teak Timber) ud exported by sea tao
auy DPort not subject to the Government of
the Last India Company, or to the Tort
of Aden, or to any Port in the Straits of
Malaccs, if such goods are ideatified o the
satisfaction of tle Collector of Sea Customs,
and are 80 exported ypder a certificate of
the Collector of iver Frontier Customs,
passed Uy the Ceollector of Sea Customs,
within two years from the date of such
importation, veven~cigliths of the smount of
River Froutier Import Duty so paid, shall be
re-paid as drawback to the Exporter thereof ;
such goods being nevertheless liable to pey
any amount of Export Daty thut may be
chargeable thereon under Section IV of
this Act,” be added to the Section.

The question being proposed —Mnr. PEA-
COCK moved, Ly way of amendment, that
the words * such goods bring nevertheless
kable to pay any amount of Expart Duty
that may be chargeable thereon under Sec-
tion IV of this Act,” bLe Icft out of the
question, in order tlat the words * after
(.{educting therefrom the amount that would
bLe payable as Export Duty thereon, if the
same were the produce of the country from
which they are experted,” may be substi-
tuted for them.

LEGISLATIVE CQUNCIL.

88

Ma. ALLEN stated that he objected
to the whole proviso, and would propose, by
way of amerndment, that it be omitted.

Toe CINAIRN AN observed that it was
needless to wnnluply amendments, as the
Elon’ble Member might  attain his  object
by veting against the first amendinent and
then agninet the original question.

No motion was made, aad a debate upon
the onginal guestion and amendment ensucd.

Mnr. GRAN'T proposing to move for
leave to withdmw lua motion Tue
CHAIRMAN, after noticing that an nmend-
ment had been proposed, observed that this
motion ought 10 he made by another Member;
but that it wonld simplify the proceedings to
permit the Member making a motion, himsel
to apply for leave to withdraw . As tho
words of the 50th Standing Order appearcd
to offer no obatacle, he would in future,
when n Member having moved degired leave
to withdraw hia motion, put the guestion
from the Ciia1r, that the motion be by leave
withdrawn,

‘T'his question having been pnt and agreed
to, the motion was accordingly withdrawn.

The Scction o amended was then read
by the Cirainsman, and the question put that
it siand part of the Bill.

The amended Section wos agreed to.

Sections V1I to X1, and the Schedule,
Preamble, and Title were severally passed
with the amendmenms proposeid by the Select
Commistee ; and 8 new Section was ahied,
on the motion of Mxi. GrANT, fixing the 1st
of January 1855 for the commenccinent of
the Act.

‘The Bill, as settled, was certified by the
Cuainnax, who reported to the Councd,
when it resumed its sitting, the amendments
made therein in Committee.

Mu. GRANT gave notice that he would,
next Saturday, move that the above Bill be
rc-cormmisted to o Committee of the whole
Council for the fusther cunsideration of Sec~
tion 1V,

Moved by the same that the Petition of
Issurchonder Singh, the Secretary of the
British Dulian Association, presented on
the 1st of July, praying that the Meectings
of the Council may be made accessible to
the public, be referred to the Standing
Orders Coinmittee, with instructions to pre-
pare a Standing Order concerning the admis-
sion of strangers.

The question being proposed, a debate
ensued. "

'The question bein ut, the Cound
divided. 4 g Pub
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Ayes 10. Ne 1.
Mr. Malet. Mr. Allen.
Mr. Mills.

Mr. Eljott.

Sir James Colvile.
Mr. Peacock.

Mr. Grant.
General Low.

Mr. Dorin.

g: Lavwrence Peel.
Tho President.

otion was carred.

%?;hfﬂ]lﬁanl()'.l‘ T moved that the Dnaft of
an Act proposed by the Government of
Madras for the establishment of 3 new
Civil and Criminal Court on the Nellgh_erry
Hills, be referred to a Select Committee

! consisting of Mr. Grant, Mr. Mills, and the
Mover.

ﬁ%{fhel\d]{(])jLS moved that Mr. Peacock
be added to the Select C.o_mmxttee on the
Biil ¢ for the better supervision of Embank-
ments.”

ﬁl%:eillngN gave notice that he would,
on Saturday next, in amendment of ‘t‘he
motion for the re-committal of the Bill “to
provide for the levy of Duties of Cu‘stoms
in the Arracan, Pegu, Martaban, a‘l.ul 'lenas&
serim Provinces,” move that the Bill be rea
a third time and passed.

The Council adjourned.

Saturday, November 18, 1854.

PRESENT :

The Most Noble the Governor General, President,

. Si Vi Peel, Hon. Sir James (?olvile,
Tom: Jl.rAL.‘ Dorin. " A 3. M. Mills, Esq.,
Hon, Major Genl. Low, D. Eliott, l:‘sq.,

Hoa. J. P. Grant, A. Malct, sq. and
Hon. B. Peacock, C. Allen, Esq.

The following Message from the Most

Noble the Governor General was brought
by MR. GRraNT, and read :—

MESSAGE No. 18.

The Governor General informs the Le-
gislative Council that he has given his assent
to the Act which was passed by them on
the 11th November 1854, entitled “ An Act
to continue the Commissioners for the im-
provement of the Town of Calcutta, pend-
mg the consideration of an Act to amend
Act X of 1852.”

The Governor General observes that the
term Lieutenant Governor of Fort William
in Bengal, used in this Act, is not the ac-

[NovemeER 18, 1854.]
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curate designation of the Lieutenant Governor
of these Lower Provinces ; but as the Act
is of a temporary nature, and as that por-
tion of Section II in which the inaccurate
term is used, may never come into operation,
the Governor General has not deemed the
mistake sufficiently important to demand
that he should withhold his assent to the Act.

By Order of the Most Noble the Go-
vernor General,

C. ALLEN,
Offg. Secy. to the Govt. of India.

Fort WiLLIAN,
The 1Tth November, 1854,

—_—

TaE CLERK presented a Petition from
Baboo Morrocoomar Tagore, offering objec-
tions to certain provisions of the Bill «for
the better supervision of Embankments.”

Mg. MILLS moved to print the above
Petition and to refer it to the Select Com-
mittee on the Bill,

Agreed to,

Tiie CLERK reported a communication
from the Straits Governmeut, noticing the
omission of all mention of those settlements
in Section LVIII of the new Post Office
Act, whereby it appears that fines cannot
be imposed under that Act by Justices of
the Peace in the Straits of Malacca,

Also that he had received, by transfer
from the Secretary to the Government of
India in the Ilome Department, a com-
munication from the Government of Bombay
respecting the proposed extension to that
Presidency of Act No. XIX of 1853 “to
amend the Law of Evidence in the Civil
Courts of the East India Company in the
Bengal Presidency.”

Mg, ELIOTT moved to refer the above
communication to the Select Committee on
the Bill ““to amend the Law of Evidence in
the Civil Courts of the East Ludia Company
in the Madras Presidency.”

Agreed to.

Mzi. ELIOTT moved the first reading
of a Bill “to extend the provisions of
Clauses 3 and 4 Section X Regulation XV
of 1816 of the Madras Code to the Courts
of District Moonsiffs.”

Bill read a first time accordingly.

Mr. PEACOCK moved

suspension of
Standing Qrders Nos. LVI to LXXXVTI
inclusive, in order to pass through its several
stages a Bill “to propibit the exportation of
Saltpetre to certain Ports in Europe.”





